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1 21-11 5 	When the matter is taken up 

for acirnission, learned counsel for 

the applicant has invited our 

attention to paragraph 10 of the 

Application particularly highlighting 

the difficulties that he is to face 

in case of transfer before the 

present academic year is over. He has 

stated therein that his two daughters 

are prosecuting their studies in 

Class V in Oriya mediinn and there is 

a corrwnon examination which is being 

conducted by Board of Secondary 

Educatjon,.)rjssa. His younger brother 

is also prosecuting his study in Class 

aC 3andhunda. Even the two daughters 

are studying where the applicant is 

presently serving as a P.G.Teacher in 

the £ailway High' School. He further 
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Contd... 	suis that if the applicant is disturbe, 

not only he but the educational career i 0 

of these three students depending on him 
\ 

:mm will be seriously jeopardised. There i 

no Oriya medium school at 3huJucLL, 3 ..har tbe 

where he is transferred. considering these 
_ 

difficulties highlighted in the plicatio, 

the applicant will be satisfied if he is 

peitted to make a representation to the 

concerned Itailway authorities to consider 

his case spathetiC ally, we think, apart 	
0 

from other questions involved, this is a c 2 

fair SUjfljSS1Ofl, and we permithim to make 
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a representation to the authorities withjfl 	
44 
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15 (fifteen)  days highlighting the difficUties 

that he would face in case the transfer I-\ 
k 

is eftected, and the authorities shall 	 ç r 
__- 

dispose of the representation as early 
Cx 

as possible. Till the representation is 
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disposed of, the transfer order as per 

nexure-7 shall not be given effect to. 

I 	

The orignal Application is dispoe of. 

Hand over a copy of this order to the appic ant's 

counsel forthwith. 
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